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[Dr. Triguna Sen]
raised by hon. Members unless you ask me to
say something. Since you have asked me to
say...

THE DEPUTY CHAIRMAN: | have not
asked you. | cannot force a Minister to say
something which is not on the Order Paper. |
have not asked you, but if you want to say
something you can say.

DR. TRIGUNA SEN: If you ask me to say
| can say.

THE DEPUTY CHAIRMAN: If you like
you can say something.

DR. TRIGUNA SEN: Some of the teachers
from West Bengal saw me on the 23rd and
submitted a memorandum. | discussed with
them at great length. | told them that | would
immediately ask the State Government about
their reactions. The same day | sent
telegraphic queries to the State Government. |
went to Chandigarh and | came back
yesterday. | have not been to the office since
this morning because | had a Cabinet meeting.
| do not know if a reply has been received.
After | have received a reply | will be in a
position to reply.

(Some hon. Members stood up in their

seats)

THE DEPUTY CHAIRMAN: That will do.
Secretary will read a message from the Lok
Sabha.

SHRI BHUPESH GUPTA: Madam

TIffi DEPUTY CHAIRMAN: Order, order.

MESSAGE FROM THE LOK SABHA

THE WEST BENGAL STATE LEGISLATURE
(DELEGATION OF POWERS) BILL, 1968.

SECRETARY : Madam, | have to report to
the House the following
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message received from the Lok Sabhai signed
by the Secretary of the Lok Sabha:—

"In accordance with the provisions of
Rule 120 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to inform you that Lok Sabha, at its
sitting held on the 25th March, 1968,
agreed without any amendment to the West
Bengal State Legislature (Delegation of
Powers) Bill, 1968 which was passed by
Rajya Sabha at its sitting held on the 13th
March 1968".

() THE HARYANA APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1968; AND

(1) THE HARYANA APPROPRIATION
BILL, 1968—continual.

THE DEPUTY CHAIRMAN: Now we go
back to the Haryana (Appropriation) Bills.
Mr. Rajnarain. He was speaking yesterday.

SHRI DAHYABHAI V. PATEL
(Guijarat): He is taking all the time.
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KUMARI SHANTA VASISHT (Delhi):
Madarn Deputy Chairman, | would like to
make a few points to clarify what the hon.
Minister said yesterday because, | think, he
did not fully appreciate the points; we were
making to draw the attention of the
Government to the conditions of the people in
Haryana. He said that a sum of Rs. 8 crores
has been spent in the last 10 years for flood
control. That, | am sure, Madam,



6513 Haryana Appropriation

< Vote on Account) Bill, 1968

must have been spent. Nevertheless the fact
remains that the floods continued to come and
there was water-logging and crop failure off
and on almost every year, sometimes conti-
nuously. Therefore, these figures do not have
much meaning so long as the problem
remains, whether the money has been spent or
lias not been spent. How it is spent and what is
the implementation—that is more important.
And the implementation will show only when
the results are achieved. If the floods continue
to damage the crops year after year, the
expenses or the target of money spent has no
particular significance.

So also he had said that we had not seen the
Budget, etc. | would like to point out that it is
not so. He gave some figures to show that Rs.
16 crores of credit resources have been given
for various purposes. But out of that, not more
than Es. 2 crores will be going to agriculture.
We all know very well, whenever credit is
given, as to who are the beneficiaries from that
credit. It is mostly the industry, and
agriculture is almost treated as a step-child in
this. Therefore, this figure of lis. 16 crores
may sound a big sum, but Rs. 2 crores is
supposed to be for electricity and some more
money for other purposes, but not really for
agricultural purposes.

Now, Madam, | would like to point out, as |
was mentioning about the taxes yesterday, that
nobody objects to the levy of taxes. But the
taxes should be levied very equitably. They
should tax those who are in a position to pay,
those who are in a position to bear the burden
of taxation. But to levy taxes on those sections
which are very poor or very hard-hit and to
give the benefit of that income to the
industries or other sections which lire
relatively well off, I think, is not
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at all equitable. 1 would point out to Mr.
Pahadia that what | was saying about taxation
was that the burden of taxation was going to
fall on the farmers, on the poorer people, on
the bus passengers and on those people who
are going to have distress sales, distress
mortgages etc., etc., and the industry was
going to get away almost scot-free. They
would get the lion's Bhara as far as the
resources of the State are concerned, but as far
as the burden is concerned, it is likely to fall
on the poorer sections of the society and to a
great extent on the farmers also. That was what
I was pointing out—that the taxes should be
levied on those who are able to pay them and
the backward and depressed sections should be
pushed up so that they come at par with the
other sections of society.

| may point out some more problems which
are experienced by the people in Haryana and
| hope that the Government will take some
steps and make some efforts to rectify them as
far as they can. Madarn, the law and order
situation in Haryana has been pretty bad. It
was bad a long time ago when the law and
order situation in other parts of India was
pretty good or reasonably good. But now it is
very very bad. Ordinary people can be pushed
down from a bus, beaten up and their things
taken away, and nothing can be done about it.
These things happen occasionally. Especially
in the rural areas, the law and order situation is
even worse. Any strong person can come and
occupy your land. Somebody can come and
beat up your family members. Somebody can
come and take possession of your land in
league with the patwaris and other people who
are also identified with the stronger sections
and the more influential sections of the rural
area, with the result a lot of injustice
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ordinary people in Haryana. | think the
Government should definitely take some action
in the matter. To think that everywhere the
situation is pretty bad and, therefore, Haryana
also is like any other State, does not help the
matter very much. The main thing is that it
should not be allowed to deteriorate just
because it is deteriorating elsewhere. It was
bad to begin with and if it is allowed to
continue to go down, it will not be very good.
They should try to rectify the situation and
with the money allotted for law and order,
administration of justice etc., they should see
to it that the administration functions
effectively and that the governmental
machinery is able to restore law and order and
like peace and justice to the people there. As
far as the high-handedness of these influential
sections is concerned, that is there. And when
the poor people go to courts, those who are
very poor and badly off have to go there again
and again as they have to go in all parts of
India. Their condition is extremely bad and our
judicial system should be very expeditious and
not so expensive. Of course, it is an all-India
problem and it is not a problem only in
Haryana. But there also it is a problem and the
Government would be well advised to do
something in the matter.

Madam, | would again impress upon the
Government that sometimes before the
expenses are incurred, the State Governments
do not think. They carelessly spend money. |
think the Centre also sometimes very
carelessly spends money. Sometimes it even
wastes. | think we should provide the basic
amenities to the people rather than waste good
money on revolving towers and other luxury
items or even on murals and other architectural
things or such other things which are
expensive and wasteful.

[RAJYA SABHA]
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A country which cannot provide even drinking
water to its people has no business to waste
money on murals or such other things which
are not even particularly attractive, or on
revolving towers. Now, as far as wastage, etc.
is concerned, | think perhaps the Deputy
Minister for Finance would know that the
dearness allowance was increased by the
Governor there who is the representative of the
President in the State. The increase in dearness
allowance is necessary because the prices are
going up and so the people are clamouring for
increased dearness allowance. | think the
Government should make efforts to check this
spiralling of prices. If the Government fails to
check the rising prices, it is only inevitable that
people will complain about it and grumble
about it because they cannot make the two
ends meet. This particular allowance was
given by the Governor, not by the Assembly
even. Therefore, as far as wastage is
concerned, | think it should be checked
everywhere, in every State and in the Centre
also. And as far as the basic amenities and the
basic needs of the people are concerned, they
should not be allowed to suffer for generations
to come. The Government should look upou
this work of improvement of the backward and
neglected areas as a special responsibility of
the Government and they should see to it that
no region is allowed to remain backward or
almost underprivileged. | am sure Mr. Pahadia
would be interested in giving a boost to them
and whenever their finances permit and
whenever it is feasible, | hope they will try to
finance some of the schemes to check water-
logging, flood control, sinking of tubewells
and so on. Hundreds of crores of rupees were
spent to buy wheat from foreign countries
which keeps us tied to them. I think if the same
amount had been spent on minor
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ligation, tubewell sinking and so on

1 over the country, some of this
ependence could have been taken
are of. Now, | would like again to
.rge the Central Government to find
he necessary funds for allocation to
laryana so that it can come up and be
in the road to prosperity. Thank you.

SHEI BHUPESH GUPTA (West bengal):
Madam Deputy Chairman, ', entirely
associate myself with the entiments
expressed about improve-nent of the State of
Haryana. It is i newly created State and it
does 'equire all manner of assistance that he
Centre can render. Obviously i State like
Haryana is not expected <o be viable
immediately or even n the near future. It
would require constant attention from those
quarters which control the resources of the
;ountry, namely, the Central Govern-nent.
As far as industrialisation is ;oncerned, well,
Haryana needs to be industrialised. We are
hap-
12 NooN py that some industries

are coming up there but :hey are
small ones. Therefore much lias got to be
done, especially in the public sector. Now
naturally when such industrially backward
areas have to be developed, it would be a
mistake and even folly to leave the matter to
the pleasure of big money, because normally
they would not be interested m making
developments there because if certain
economic and other reasons. We have seen
that capital flows generally to those centres
which are Bonvenient from the point of view
of monoploy operations or from the point of
view of earning high profits. Haryana
undoubtedly does not fall in that category
unlike Calcutta, Maharashtra. Bombay or
Ahmedabad. Naturally, therefore, Haryana is
liable to be neglected by big business in the
country. It is all the more reason that the
Government should have an overall
comprehensive plan for the,
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industrial development of this particular
state. This is an obligation wliich we owe
to ourselves and to the people of Haryana and
an example can certainly be set by the
Government itself by starting public sector
undertakings. As far as the Centre is concern-
ed, some of its public sector undertakings can
be started there in Haryana and we can think
of new undertakings to be started by the
Centre. The State of Haryana needs a
responsible elected Government which would
come into existence, | hope, after the elections.
This State should be given the necessary
financial and other assistance in order to
start public sector undertakings there. On
the one hand for the development of cottage
and small-scale industries the Centre should
give firm commitments of assist .nee and
on the other assistance should be offered for
helping the growth of modern  industries,
especially in the public sector.  That should
be the policy with regard to the industrialisa-
tion of that particular State.

Then there is the question of land reforms
and so on. That is also to be attended to.
Unfortunately, Madam Deputy Chairman, the
present movement or the democratic
movement is not so strong in Haryana as it
ought to be. The result is that the vested
interests, whether in industry, commerce or
agriculture, are taking full advantage of it not
only in economic matters but also in .the
political sphere. Therefore, | do not see how
we can easily get things done even if a
responsible Government is formed, because
that Government may be loaded in favour of
the vested interests in the countryside or in
the urban areas. Therefore, it is essential to
develop a powerful left democratic
movement in the State of Haryana and right-
minded Congress members like Kumari
Shanta Vasisht should be helpful too in
developing such a
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must say with all respect to her that she has
to come out of the Congress, because
without coming out of the Congress it is not
possible to serve the cause of the common
man as one should. It is not for me to make
her come out of the Congress but | am only
stating a proposition that it is not possible for
right-minded Congressmen to do good things
from within the Congress Party. According
to me such possibilities are getting limited
and restricted on account of the
consolidation of the rightist forces within the
Congress Party. Therefore, it is for her to
decide. Kumari Shanta Vasisht who spoke
before me had a leading part to play in the
Delhi Congress affairs. Where is that Delhi
Congress now'? One has to go almost near
the Nigambodh Ghat to find out the
whereabouts of the Delhi Congress.
(Interruptions) | am only talking about the
disease of an organisation, not the maul ood
of an organisation. | entirely agree the CPI is
comparatively very weak and we are trying
to grow but our journey has not yet started in
the direction of Nigambodh Ghat. Tliat I can
tell you.

KUMARI SHANTA VASISHT : You
ca,n use your good offices and advise tiy.'
Pr'mc Mui's'. r on ttr's matter.

SHRI BHUPESH GUPTA : She thinks that
| can advise tlie Prime Minister about this
thing. She has lost faith either in her capacity
to advise the Prime Minister or in the
capacity of the Prime Minister to listen to the
advice of her Party. (Interruptions.) 1 am tlie
friend of every body but the trouble is,
between my friendship and their friendship
stands big money. It is big money which
prevents people like Kumari Shanta Vasisht
from coming out of the *
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Congress and identifying themselves with the
left democratic movement in that glorious
manner in which Mr. AJoy Mukerjee has
done or Mr. Binodanand Jha has done. That is
the trouble. Of course when | give her good
advice, she appreciates.

SHRI SHEEL BHADRA YAIJEE
(Bihar): Your are. preaching a shameless job
defections.

SHRI BHUPESH GUPTA : Mr.

Yajee, you are well situated in the Congress
Patty because the Congress Party is your
place. Of course you have changed political
parties 14 times, | am asking you to change it
once more, if you like.. We. are ready ior it.
You can beat your own record. Madam,
nobody in India has changed so many parties
as my esteemed friend, Shri Yajee. has done.
But it is possible to beat his own record. If you
are in tlie moon, go to the cosmos and the sun.
(Interruption) | am talking about this hon. lady
who naturally speaks so many good things and
we appreciate them. | do not have any kind of
disdainful attitude towards them. I know under
what difficulties many of them are functioning
and the inhibitions they are suffering from.
The trouble is that with the best of their
intentions they cannot do very much. That is
wliy | say it is time for them to reconsider
their position within the Congress Party ami it
would bo better for them—I pose this
question—to come out and fall in line with the
left democratic movement bi the country.
Perhaps that way they can be most helpful to
tlie nation.

1 grant their bona fides when they say all
those good things.

Now coming to Haryana,, well, this is a
Central Budget and. therefore, | may offer one
or two criticisms with
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regard to it. Now we are sanctioning this
money to the Central Government to be spent
in  Haryana under certain particular
provisions of the Constitution. Now the
Governor of Haryana, for example, should
have been recalled. Even for the interim
period this gentleman is not fit to run the
Administration there. | take this stand on
the basis of the report he had submitted to the
President on the basis of which we discussed
the Proclamation in this House, where he
said that he dismissed the Assembly and the
Rao Ministry. Although the Eao Ministry
enjoyed the majority in the Assembly, he
took the stand that he did not like those
defections and other things and he wanted
a kind of stability and the matter to be settled
that way. Therefore, he dissolved the
Assembly. This is stated in his report ; |
need not recapitulate all these things which
we have already discussed. He did that
some time ago. But what is happening now?
The Congress leaders at the Centre from
dawn to dusk are conspiring and planning
for organising defections. They are
thinking  of toppling this Government and
restoring that Government back to power by
means of defections, by means of
political education manipulations and all
those things.  Even at this hour, as | speak
here, we have got the lamentable spectacle
of U.P. where the Governor does not
even invito the leader of the S.V.D. to form
a Government. In Bihar we have got now
somebody to form a Government on behalf
of the S.V.D. there but do you know how the
Governor is behaving there? There the
Governor wanted the list of all the
supporters, then wanted a Ust of the Cabinet
Members. It is an unheard of thing.
Nobody asks for the list of Cabinet Members
before one is invited to form a Government.
Only when you invite a person to form a
government do you ask the leader of
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the majority p<\rty to give a list of the
Ministers and whatever name he gives, is final
but here, in Bihar, even before the invitation
was extended, the leader of the S.V.D. was
asked to submit not only the list of the
members but also the list of the would-be
Cabinet or the Ministers whom he would
appoint as the Cabinet Ministers. He asks for
the programme even. Where does a Governor
ask for the programme? It is none of the
Governor's business but we had to comply
with this request in order not to enable the
Governor to give opportunities to the
Congress party to come back there by this
kind of method, in order that there would be
no excuses and pretexts created. Therefore, in
Haryana also the line that was taken is a
varying one from that pursued in other States.
As far aa my State is concerned, it is a shame
and scandal that they have Mr. Dharma Vira
sitting there to the disgrace of the whole
nation. | need not go into that because | am
now dealing with Punjab. The Haryana
Governor is an 1.C.S. man. | know him. |
knew him here in Delhi. In fact | was along
with his brother, a student in London together.
I have nothing about his personal character
and other things but certainly I know him to be
a very very servile official under the British
and he has maintained that servility in regard
to his relations with the Congress. Chandigarh
is the centre of both and what is happening in
Punjab ? You said it is a small matter. Here we
brought the original and we believe in what
we have got. The Government should clarify
how the Governor signed the Appropriation
Bill without having cared for anything.
(Interruptions) You cannot dismiss it like that.
Hon. Members on this side of the Houso have
brought to the notice of your oifi -., aad to the
Government a particular docu-ment which
shows that it is an Appropriation Bill on which
is the signature
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giving his assent, saying 'l assent to the Bill'
whereas the Deputy Speaker says 'lt is
left blank®.

THE DEPUTY CHAIRMAN : The
issue is not that here.

SHRI BHUPESH GUPTA : You
know Chandigarh is common. The Centre is
running this institution. You enjoy this when
| say this.

THE DEPUTY CHAIRMAN : We have
only one hour.

SHRI BHUPESH GUPTA Let me
develop this point. Whether the document is
forged oT not, it is for the Government to say.
Here, believing it to be genuine, we have
brought it. If we are wrong, correct us.

SHRI NARINDER SINGH BRAR
(Punjab) : What proof have you got to say
that it is genuine ?

SHRI BHUPESH GUPTA : It is for the
Government. | do not say : 'Accept our
version'. We have brought the document to
you. Therefore, let the Government say what
it has to say. Chandigarh is the common
factor here.  Two Governors are there and
between  Mr. Chakravarty and Mr.
Pavate. living in the same place, they
are making a mess of our constitution,
bedevilling everything in public life, helping
the Congress to carry on as they like. In
Haryana they wanted mid-term elections
because | know the Congress party thought
thoy had better chance of winning. In Punjab
they would not go in for mid-term elections
because they know that the Gill gang and the
Congress party would be wiped out from the
Punjab politics. Why do not advise your Prime
Minister to play cricket and accept our chal-
lenge for mid-term elections in Punjab’. \v<>
did riot reorganise the Punjab
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State to deliver the divided Punjabi-speaking
and Hindi-speaking areas to the pleasure of
the Governors or to the intriguers of South
Block and North Block or to the Prime
Minister's kitchen Cabinet. We did not do so
for tliat. We reorganised the Punjab State into
two States on a linguistic basis in order that
democracy could be more stabilised, public
life could be rid from certain inhibitions and
frustrations so that the people speaking those
languages do have a full outlet of their
cultural and self-expression through the
democratic institutions but this Congress
regime, this Government and the Centre in
particular, is the fountain-head of all intrigues,
corruption and political manipulation. Mr.
Chavan has become the Field Marshal of
toppling operations. He has become the Field
Marshal of operations against the non-
Congress Governments and against the
democratic movements. | .wish well of the
Haryana people and | do sincerely hope that
in Haryana the Congress would be trounced,
the name that is shame and dishonour, the
organisation of those manipulators and
traitors, those arch machinators and topplers
of the non-Congress Governments, the servers
of vested interests. That party should be
defeated in Haryana, come what may. That is
itself would be a positive achievement. We
look forward to the defeat of the Congress in
the coming mid-term elections.

KUMARI SHANTA VASISHT :

1 take very serious objection to tliat Mr.
Gupta said. My party at least came out with
some number whereas his party had only ome
person out of 80 members in the Corporation.
This time there is not even one left. Now he
will not listen. | cannot do all that politics. He
is shouting at the top of hia voice. | was
saying that they had only one member out of
80 in the Corpora-
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tion. Now even that one is gone, lie has no
business to advise me to get out of the
Congress. If he is so keen about my party,
he should ask the Prime Minister to defect. |
am challenging his bona fides.

SHRI BHUPESH GUPTA : | apologise to
Miss Shanta Vasisht for giving a good
suggestion because she will never accept a
good suggestion in time. Before it is too late
let her listen to me.

THE DEPUTY CHAIRMAN
order.

. Order,

SHBI BHUPESH GUPTA : All right, let

us go on a joint deputation. Will you join me
?

THE DEPUTY CHAIRMAN : If
both of you have any more points, please go
to the lobby.

SHRI BHUPESH GUPTA : Generally |
do not have any further discussion with
ladies in the lobby.

SHRI KRISHAN KANT (Haryana): |
thank you for giving me this time. | hope the
time that Mr. Gupta "and Kumari Vasisht
have taken for other matters will not be
taken out of the Haryana debate. | am sorry |
wUI not oblige Mr. Gupta by trouncing the
Congress with a thumping majority for the
opposition. | can assure him that we wdl not
oblige him at all and Congress will come in
thumping majority in Haryana. We are really
honoured that this Budget debate of Haryana
is being dealt on behalf of the Government,
by the deputy to the D.P.M.-the D.D.P.M.
because the D.P.M. is not here and | do hope
tliat the D.D.P.M. will certainly give
assurances and make the Union Go-
vernmeiit and the Haryana Government act
with the full authority of the D.P.M. | am
going to raise two or three matters on which
I think the
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Government of India also will have to take
some decision. The first thing is that the
Budget of Haryana is rather a very stale and
colourless Budget, as the Governor there
probably is, and | do not think that the
Government of India would have probably
advised him to give them such a stale Budget
which is neither a courageous Budget nor a
spirited Budget nor a lively Budget. | do not
know what kind of a Budget it is.

But I like to bring to the notice of the hon.
Deputy to the Deputy Prime Minister that the
basic problem in Haryana is one of irrigation.
Out of a 100 lakh acres of land we have got
only about 30 lakh acres of land properly
irrigated, and out of that, 24 lakh acres of laud
is canal-irrigated. The problem in Haryana is
that we do not have rivers, and because of
lack of the rivers the subsoil water is not
there. Because such water is not there, the
main problem there is to properly utilise the
drains and flood waters which we have not
been able to do up till now. Also the basic
problem lies in the fact that proper allocation
of water has not been made to Haryana from
the Bhakra canal, which, it was thought,
would be made when Haryana State was
formed from out of the composite Punjab
State. | would like to bring to the notice of the
hon. Minister that when the project of Bhakra
dam was made, it was decided that "23 lakh
acres of water would go to Haryana and 8 lakh
acres of water to Punjab. In 1948-19, when
the distribution was done, 28 lakh acres of
water went to Haryana, and Punjab's quota
was increased from 8 to 27 lakh acres. You
will understand that a backward area like
Haryana required more water, and if that
water is given, it can have a great bumper
crops and it can really feed many parts of
India. But | have to say that this
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[ban KiT-nan Kant.J basic injustice has
been done to Haryana and | hope that the
Government of India will correct this thing
so that Haryana gets the proper irrigation
facilities.

Secondly, there were a number of schemes
for using drain waters and lake waters. It was
decided that the drains at Bhind and Kotla, and
the lake at Ujna would irrigate respectively 3
lakh acres, 4 lakh acres and 12 lakh acres
respectively and that this decision would be
implemented by taking the necessary action.
But I do not think anything has been done up
till i now. When Haryana, before its separation
as a separate Haryana State, was part of
Punjab, there was an irrigation scheme costing
Rs. 75 lakhs which was to benefit Mahinder-
garh, Gurgaon and Hissar. | do not know
whether it is lying in cold storage or whether it
is all forgotten, or left in Punjab.

Thirdly, there was a lift irrigation scheme
to irrigate lands in Narwana branch making
use of the Bhakra
Canal and its network. | do not know
what is being done about it.

Now, Sir, I am sorry to say this. At the
last meeting of the Consultative Committee
set up for Haryana held at Chandigarh on the
2nd of this month, | specifically requested
them to let us have a note about the present
position in the matter of Haryana's power
potential and irrigation potential, but to no
avail, and today we are discussing the
Haryana Budget in this Rajya Sabha ; the
Lok Sabha has already discussed it. But up
to now the Haryana Government and the
Central Government have not been able to
provide us with that note that we required.
Now they will say there is no need because
there the elections are going to take place.
Now this is
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not the way the things should happen, and |
do not know what the Central Government
and the Haryana Government would do.

Now | would like to refer to another aspect
of the State and that is the dissatisfaction of
the Subordinate Services in Haryana. Now you
know that those Subordinate Services have
been agitating for A along time and agitating in
a non-violent way and in a very constitutional
way, and only when they found that nothing
could be had that way, they had to resort to
certain actions, to hartal and all that. |1 am
sorry to see the attitude shown by the Haryana
Government, and especially the attitude of the
Governor. This is most condemnable, most
reprehensible, and the way he has behaved
towards the Subordinate Services should be
fully condemned. | congratulate the agitating
Haryana Subordinate Services for the way
they have been non-vio-lently carrying on
their agitation. If there has been any violence,
it has come from the. Government, not from
the Subordinate Services. If you compare the
way in which -way this agitation is conducted
in Haryana with the agitations carried on in
U.P. and other places, you will find that the
agitators in Haryana have behaved in a more
dignified manner. As | said, if violence has
come and other things have come, they have
come from the side of the Government, and
they have done it in a very bad way.

As regards the various demands | would
like to refer to only two or three demands.
One is about the dearness allowance. Now the
D.A. has been given. They wanted the
principle of parity between Punjab and Har-
yana on the Central Government scales. The
Haryana Government have agreed. But what
they have done ? They have conceded the
demand of the agitators

6528
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in this regard but not fully; they do not know
how to show grace. And what is thi? ? They
have granted the Central scale of dearness
allowance but not given the arrears. It was a
matter of one crore of rupees. If it had been
paid | think the agitation would not have
continued. But | am sorry to say that tli is
Government does not know how to behave
with their own services who have to run the
wheels of the Government. It was a question of
paying Rs. ! 1| crcres to the teachers and other
people. But they have not agreed to pay this
arrear. | told the Governor that this was  a
very wrong policy and it should be corrected.
All the political parties supported this reason-
able demand, lam sure that, when the popular
Government comes to power, they will grant
this, and because we are sitting here in
Parliament discussing the Haryana Budget, |
wish the Government of India, the Home
Minister and the Finance Minister had come to
the rescue of the aggrieved people and
settled their legitimate demand.

Now, the Kothari Commission Award was
accepted, but |1 do not know whether the hon.
Deputy to the Deputy Prime Minister
knows that with the application of the latest
scales of pay recommended by the Kothari
Commission a deduction in the dearness
allowance ranging from Rs. 80 to Rs. 18 has
been made from each  teacher. Instead of
gaining from the Commission's recommended
higher scales oi pay, they have incurred losses.
It this the way of accepting the Kothar:
Commission's Award f But tlu
difficulty is due because of the policy o: the
Governor there.  And yet th< Government
of India has placed Har yana under the rule of
that Governor Why is the Parliament not acting
What is our Constitution doing ? W< are
agitating here, but it is the Gover nor there who
should act, and he i

[ 26 MAR. 1968 ]
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rot moving. r"ut someDoay eise tnere, svho
can appreciate the difficulties af the people,
not the I.C.S, people. Ihe biggest defeat of
the Indian revolution has been the
appointment of the I1.C.S, even after
independence. If these people had not been
there, we would not have come to this sorry
state of affairs.

I am sorry that even the promises made to the
Roadways people  have not been fulfilled.
They say something but they don't do
anything. Is this the way the whole thing is go
ng to be done ? | wish the Government of
India, even at this late stage, interferes and sees
that the next phase of the agitation does not
come about, and the agitators do not have to go
for dharna and such other things. | am sorry
that promises have been made but are not
being properly  fulfilled. Their latest
programme is a black flag demonstration and
an indefinite fast by two leaders of the
Subordinate Servicfl—I do no'; know. Is it not.
a slur on the Government of India—when |
they are running the State now—that they have
their services agitating ?

Now a second point | would like to make
and to which | earlier ref rred was the share of
Haryana in the Punjab University.  You will
be ; stonished to know, Madam Deputy
Chairman, tliat, after Haryana was made
a separate State under the Punjab Re-
organisation Act, that in section 72, it was said
that the Government of India can and will
give directions for ! modifications in respect of
Haryana's representation in the Punjab
I'r/iversity. You will be astonished tc know
that even, at present, out of the 85 members of
the senate, there are only 9 members from
Haryana, and out of the 15 elected members
to the  Syndicate there is none from
Haryana. Then on the Board of Finance,
which decided about
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[ Shri Krishan Kant. | the allocation of
funds and various other subjects in which
also the appointment of teachers and their
promotion comes, there is none from
Haryana. | know that some attempts are
being made by the Punjab University to show
that Haryana has been properly represented.
Some people from Punjab are being shown as
from Haryana— is it all that simple thing ? |
am sorry if this thing is done and Haryana
will surely resent it. Madam, you would like
to know this also that even at present about
40 per cent of the expenses of the Punjab
University are being borne by Haryana. And
even in the present Budget we are sharing the
expenditure on common institutions like the
Punjab University, but we do not have our
proper share in the Punjab University's
Senate and Syndicate and on the Board of
Finance. You will be astonished to know that
even for the regional centre at Kohtak which
the Punjab University runs, the Haryana
Government has to pay 50 per cent. Eevn for
the institutions in Punjab—It may be that the
institutions were there from before parti-
tion—for example, the Extension Library at
Ludhiana and the Vishwcsh-waranand
Institute of Sanskrit and Indological Studies
at Hoshiarpur are, of course, being fully
financed by the Punjab University. It is all
right. They arc doing it. We are not objecting
to it in any manner, but the main thing is that
Haryana is not getting its proper share in the
affairs and administration of'the Punjab
University and it is Punjabi-dominated. |
have written about this situation and have
raised this problem. | have wanted that some
direction should go from the Government of
India in the month j of March itself because
the process of election for the senate haa
started. The date sheet of election has already
been announced. If these elections are

[RAJYA SABHA] Haryana Appropna- 6532

timt. Kill. IftRfi

not immediately held, | am afraid Haryana
will remain unrepresented for the next four
years. This thing was raised by Haryana
Government and the Punjab University did
consider it. But it has not been implemented
up till now, | am sorry to see. | am sorry that
fictitious matters and baseless arguments are
being put forward. | will not wonder if one
day it is even said that in the person of Shri
Suraj Bhan, the Vice-Chancellor of the
University, Haryana haa got representation,
since he belongs to Haryana because he was
once Vice Chancellor of Kurukshetra
University. That argument may be put
forward. That is not at all correct and the
people of Haryana are not going to tolerate
this sort of thing. They should have adequate
representation, and | would request the
Government to do something about it even
during the month of March itself so that
Haryana does not remain unrepresented in
Chandigarh University for the next four years.

Lastly, there is one suggestion | have to
make about the name of the Punjab
University. | would like to submit that the
name of the university, which it is suggested
should be changed to that of Chandigarh
University, should fittingly be changed to
Lala Lajpat Rai University. | say this because
our great leader Lala Lajpat Rai who was
born in Punjab started his political activities
and his whole career hi Haryana and so this
will be a fitting memorial to his great name.
This university should, therefore, be called
Lala Lajpat Rai University.

Thank you, Madam.

Lot wiferar Ty (gfomm) @ dew
feedt sgeas, 9z W o gfamm &
gaz & Fre ¥ e fae w2
T AT WO IS sAwHIaT FCT
¥ ol wer A gar £ | FH AR A 7T
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T e fv gfemom & = & a9
79 T f2iezd § 91 I A
AL AR, AT T AT F AR A
FioaTom T ATH A At g |
= ghoamm & =g f 1 o Adi
# 1 gfomm #1 f=t g & s w90
T ZAAT TF AL AT AT AT AT
AT T & | gfomn & R A
T ATIET F ArE AL, A7 1857 o
& AT F U= 4g-97 #7 (g o o
W HGSHT AR A TF GAT F AT T
faar | sma o & T s O
T AR A FE AT g gd )
A9 AFAE TATHT GOAN AT EAT
frr st & 1 = BT stEm v
e smardt faem & amr @zt 3
FTAT W TAGTHZ ZITT AfF g9
F onr gfomom & TArh R0 W
U FAET G g 4 | 5 g
st g 1 % ot 7 g wat gfemn
¥ TATH T OF awg 9 R e
fat war Al & S0 A 0 T
FE Fv A} g€ 1 o T dem
T AZAR EAT 41 AT G AT
AT T FW oAEr 9 & A & A
UF EYEO AT AFA T AGC Az Az
I FIGH S FAFE T AAT AW
¥ faey &1 g7 stra & e v 5 derET
T FT TATT AL WA A1 g A
FT #AT GaT g 8 it o
% AT T & TG AEN TEAT ATEA |
&t gfoamm &1 s FTE1 A T
q 7zd TR fFar T AT GeE F
a4 o | & AR AE ST A
A7 Zfemr aqET 2, e AqmEr
o1 g gAT W g e T
grom #1 dFFEad F1 ) @Y, IE
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AT AT FT A2 ZAT, AR TAET
TAT AATET AT AT GHAET HAT T AT,
gheamm «f faFa &3 @ o A o
AT § FAET wAT AT g i A
7| T WET T T gEAT A7,
o o I FaA @ ar—gen-
F19 A A—fF 13 719 T ITH A6
fraraT aaT "I 7 AvEAT 31 T, 13
fr F a1 frasm g i | I9F A
HAFA 2 B FEAT ATE, AA A5 TEA
agl TF AT TE AT 47 99 AW
z& 7z, fedi S anfean, sy st
# Zred % weas gaal fzasw fer
T | AN F OF FAA AT A9g A
aet faeell & 1T W wigEn qari A
afefr @ aff 9T a7 TeRd "W
@ gt Far oA dnfd 4@ A
g AT AT, Alew (EHTIT FT OF AT
2 swn &y fear war | wT g9TEE
Z fF 72 92 WO A g L T
FOTHA AT FHT F wAT @ 4 I
Fz AR % feama F Aarfaw a9y
fear |, § o7 AT @2F & faer ar,
AT AT R4 A gfarm &
ST SreArg 4 36 a4 7 399 feaaa
foar 1 g1 FaT R A A o Far g
& % wAfaw A% AT vF w4 A g
o 42 1 GATL FA &, T TG TR
F15 THIEE FEAAHT FL TFAT F
e 7 %18 TAmE & (AT FE FAEar
&, ST T 2 39 &0 T q A 0F aoAq
F oA ¥ AT I@ T FL A
fefr wadw Arfgar, swar 9 99
qE1 wiAT fF oz S F s i
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[ e fife]

g F1 57 a7 T 7 @,
& wET il 99 fF gofrsz = 21 a4
ofr 2T 71 % A T AT AT -
arT FE1 ¥ 0 s g a9 A T
AT AT O FHT AT wreAr # e S
afear | & A1 77 wwear § F 37w
T TS AT T AT FA F1E =T FT
oz TFT s #7 ¢ 7 afew qom
F wea gyane wpfafaatead & o
a9z & 9% e F7 72 & A
UF AT AAZ AATAT AT F S0, S

AT AT ZT | AFT AT ALET AT FA

[RAJYA SABHA]

l

|
|

FET 2 Mg F Ay wm & 7 om

A A, TH 2T TS TS A1 AT
w20, W adl & § =g 07 viigedy
e F1 e P sm A wm A
TR, WA § wee, gfann fem-
AT FY W GAIT HIAT ST AFAT E, AT
AT AT AR 97 A fAr A A
g o fF fegem & ferd w2,
affw ag wew &1 afeer # a7
far Fv fFam s & 9@ &
FETT W7 7941 & HIE a8 7 FATH
W FT WET A W@ A8 7T AT
wiFeay & fam, adf-ard 5@ F
fora wré avery wdar w4 far T
Tg 1 FUT 38 A& WA THFAIC F
ferdr fa wray & 92 39 wea< 1 O
AT W R Ag gNAe & 6§
fomar am@a afgr amar afas o
FY TGN A7 | A7 THE weR< T q g
FT aCET FAT & fedy Foyode afar |
fedt S anfean, gart ama a1 3597
ATHAT FEE GAT @R | UF AT
& 7 faar wm & 1 7 & &
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QY 9T F1 9T 39 & o &
T oAt | Afew FEEr W R aaw
famrd agamr & 7 Fer wwaa #
FaFT surEraY fegear gwm owr faen
s Afss gfaom #1 gEwr
grey A1 feem, @ax faar &1 wrEer
W F OWET FWRI AT | IHE
w7 FATa forseee AE, g9 wE
T T AW W TAT 2, feaeaa wE@w
¥ wvad ATEET € arh 2 w7 i
* AT T TAAR W o7 5 o w0
TAT FHE WAL q A aFA F ) ghen
Fgar dE M A2 maAwT
wifawa g@r wifzd av fF swar
¥ oI AT TATI U} IAR! AW 27,
T ama | aEr giomm w30
qrHT WHE F1 Oy fam e oAt
g9 W T 70 THr WHE AT
aer frar war 0 fEERr AETEE
sarr oA w gfmom & omew
2 fwT g9 FET arfT & 992
g Fgr ghamom & FrE owE e
=41 g€ &\ AT udiFeAT § ) w3
w97 T| FT TAT ARl IH 70 TEHE
AT F1 OAT FAT ATFT E 4 AT TH g
FUT WG A AT AT FT AR

m‘nﬁmuga‘fmmﬁguﬁmaw
i W F1 gT3 T4 famr s,
A T8 gW faar S W) aer T
Tire gl & sef w1 o A8
@ T s, A @ uF w0
AT ¥ FUE WA T WAL A7 a1 A0
Rry o fsve o g ag 9w
AR ¢ TAATEH T AT AR A AT
FIE AT F07 [ OFEL AT F1T AT
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TR ET | AN oft e Y e
TET T AFTE SAEAT | TR F 9y Ay
FITUF F1 AR TATH F7 7% F7
2 §, 39 79T Y a9z i 7t 97w

¥ FT TFAA FT AT G B, AT agt |

T FEE IUT FIE I FAT FT AR
F fod w1 gfem e ard oy,
qETT F AW | T AR A
FA, AT wt o, w4t Az anfzar
T T AT T FT Frar v At agw
TG A F agh O% o a2 ey
a2 oar fav TwE & owaw %
7= fear s & 9 wwE A oAy
WA FT wE AT FAT 77 G At A
G S 7 TE & o A Ay A7 Ay
ag e & AT # | e 3w
& % N1 FrEw A AW T T Fr A

t 4l
(L'tme bell rings.)

Feqt Sz arrfeam, st & wivey
AT W FEAT AT E 1 WA G
gfafedt & ark 7 fors 7 <3 4, 78
TT FATT FIE GAT TE, T qww §
T T A R F e o

nfrre afrafad @ st A

ufareay gffafesdt & S amd 0
2 AT ufrreae afvafad gfamm &
forar wafear awvfr o, Sawr sfaa
HATIZaT a1 Afed a7 A =g S
A F ¥ 2 T amm A g A
AT AET | FF T afrafad F e
RET W14 A A A @R B ag
T EH 40 TERZ TTAT 3§ dwry
Attt 71, af forsezam g
T T T W qEE Ad g | qar
qthﬁa‘%ﬁi‘(wﬁﬂ'{f%|

Not a single member in the whole

syndicate of Punjab University.

=41 7% 7 A ufrwea afrafas |
T UG | 40 T GoF qfrafas |
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frswi‘,amﬁﬁﬁmaé‘r‘g‘r.wﬁ
FE AT q@ G A 9w, A Ay o
TAHE # w wEA oAz w40
wﬁaﬂa%ﬂémmmhw@ﬁ
T A M 1w gAre A a@
TF TR 9 o ¢ oA g
el #1 efam F fm o oow
wfeTsz afvafad amr wfer |

TR T AW B, WA Foveia
fors 72 @ 4, marfedr afyirsy g1
BT AT AR 7 fr o g Fefer
ferer s v gFearm €1 afiry %
KRR CINEE (s R o e
UE AL F HAT S AT 0 Apg 45 o
8 A T 47 wEgw w7 #, ow
fm T A T dfafady ot o
FF 09 et oA 7 3w w6 o |
At T F F av i oww  a
ﬁ:wwﬁ{fﬁ‘rﬁ?&maﬁa‘m. .
THE DEPUTY CHATRMAN: That

will do,

W aferar fag c oA ower oaw
ﬁmﬁmﬁmmﬁiwg
T & T, 39K o w owd afer
wAtsz afaw amf & ford sie s
W:’ﬁm. IaET fawrfei wr
THHE F H gHT T 5 o
At 2

(Tim= bLell rings.)

a1 2 5 5 aform & sz o 79
& T2, o g7 et o g A
AHA AT AT | OF Forw woAr SIGGH
g | o a7 == gfcamm a7 forerr
Tt festrea foparm it g Fogrd e
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[sfr wfeare fiiz]

e 1 wE A, Ty AR T A7 T
T 1 fF fekver aga s 26 €
gfearm & wmv #1 97 Taane # Ay
1 7rfY feiz ot & a7 fadar % 32
FFT 41 w7 37 fewwrr €1 97 A
qATAT F1 777 77 9 A v, fire-
T4 G FT A0 9 97 T &1 T &,
12 78 1 faz-23 7t £ v & AT
T AT AT P FT A GAAT EAT 8
T T T ATEAT FT AL AT T AT
TFAR TET 2 | gATET §7F 0F q9e
# g9 ¥ zia @ TEA TG 7 |
arft ;. Coming events cast their
shadows before. zs@ ww  sa=fa
FHAT qEl 9T 4% 41 2 fewam
#1 Awg 7 wAwEer @1 oW e
oA 77 ¥E R fewEer
AZA AT &, BT TCFGA T FE A
ferart & T Fars wd o | e A
7 AT FEA & WIT 9 ATL & a0 H
ST AN ¢ IAT AYE A AG AR
FIAY qeAfaer g | T GAT A T
S, FeTe S | 4 gform 7 e
FTOGEAT TG

THE DEPUTY CHAIRMAN: That
will do. You must finish.

it e fag © § foge 5w
TET 9T I TEARZ FT 20 (T F
% fort g fafessdt & wize mifseer st
T AfF Sg A q@ A E
HAT T AT AT FIE AW AGAT & a9
g2 [ gf e £ swar &1 s faar f
g & s 1 el fr ag fewwes
ST &, T W AT AT, IAH 6 TE
AT | arefy g anf & g
forar fF fedaest 1 7 & =9 1 L

BM, 1968

| THE DEPUTY CHAIRMAN: That

will do. We must finish this in

| hour. The time has been allotted. 1
am very sorry, for five minutes [

‘ have been warning but vou don't seem
to finish.

|‘ st wfemare fag © 7 71 ST A
f =1 Az & gfomom &1 a7 a5 7a7r
TT TATF FT AT FT 7F F7 GIAT AA-
AT FW AT 4 e eEw Fa & faa

Iﬁmﬁmwh

; Lt T T i S

|

|

That will do. I am ealling the next,
speaker; Mr. Jagat Narain.

| ot ferare fag : a1 feqdt Fvaq
- mifEEr | F o A e FAT Agan g
| Fe e gy 42 qud, 3 afearm
AT & AR e A oy T afeeer
- weA fed e e afomom w faem
| w7 #@1 A% | &Y, W A A7 AET 4
AW wAr Ay A ww g a9
BRI WA AT A @ EE

THE DEPUTY CHAIRMAN : Mr.
Jagat Narain. Please don't exceed
your ten minutes.

st s awmer  (gfom) c
HETEA, W AAT AR Y faww § A
AT A1d IAET qEvag fZea & faa

| A A F | et At ag
| AR A H A S ag w4 e
| 9% srfirEez = aE A =z gframr
| |, Fifs w9 A aem AT
| @, gfwe w0 gun, WA I a1 H
T T 197 i AT w1 w AW g w
@Y, AT a% == aifEd, A gafad
s Frfgd ff @i w1 /v frer s
ST T8 A HTA UTTRT AATA T AT
I F7 GTE & WA A o 2, o A
| 9 IEA G & 0 fafaeT & s v

[
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e /i # AT 97 4% W ATAT
HITF | AT HIAAL T §U A THAr
7 fr o= s g A anfed A &
FAT A & w7 FEiE o §
zfonom &1 g9 F0 F F9 FaC Al
Z1T 21 i #(F 712 T A avh a
AR CE R AR EC e T e
FH T F9 I TARA TEL BAC ZAT
g A1 AT TARE F w59 § IAH!
wwEl 7A4g 7 w1 AT s arfEd
fregAT amr #9 F7 97 {4 787 7 T
TH & 7 s e o
fF uF vF FfzEz & e AT ZEaE
FT SASTH ZIAT 4T, EANE AT ALY
ZmAr Afga

ft wEvAY A B (qrefAatae) o

AT FE T oy §

st wE Awwme o aeEar g
FfaeaT 1 zveare w40 6 91 55§ 77
THA & FL AT AT 97 sAFEH A1 T AR
faege s g wrfer, =0 &v & 29
Frfed fr =a 11 E 39%1 89 wogl 9
o OWAAT AF | AZ AL g1, 9 A wor
faa, v e ovEHT S ar A AT afear
at formit v o Ffesez T ar 31 AT
=T & g @ | e adt wmar Tm
AT T TR BT AT THH] T T
e 5w o & g e '
foT @m7 F7A7 AT ) A1 99 @ W
AT TAFTT AZT FLAT a9 7% w2 fafady
TET AT |

1T, AATEAT Afawd & qafeers
FTI T3 Tgr 7@ | # foe awie A
o FET o AT HTRE A IT% A4 4%

F A1 G qATTHIA § T J7EATE F1
/PN TORSE—1
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z i ot fergm fr 2 R ww ar ww
ot F7 99 & AW w1 far maw
72 2% faar @y | 7z Fewree e a4
AEA F, TAFT FeE AAAN L AT
Ffgd MT AT F1 g FIAT AMfegd
o v 3 A oA & AT gafEA
afaas & A1 o a1 <@ & 78 e
ardl w1 A fae =ifem o

AT ZAL A AT H S FE A
Z ag 77 & % gfommm &1 qar s # 7
A1 A o 7 A E, 9w 75 M|
¥ FLE I0AT WETET E | qE ATIA0E,
T, TAT WL AT T R GreT F oA
TN GET FATE | ARFHEAT T GATT T
FTATT FAT [T T8 FAT FAT | T8T T
71 ug & & s 7% w7 g=T g g
TIT #T A2Z TE1 6T A9 aF greamm
T AT AT 97 TR TE T THAT |
THIT #1gF 1 /T Y 77 77 AW 2
it T AT off 2fem F e
T arq g faear & fam & 78
wzd & ATA IAE fERwA 4 g
q7T A T oAy |1 Ffa ghearon Fir
Fga ¥ f=m, gfaamm & a7 &
ferdr | it wre sy a2 i gfam
o qiF T @2 g1 a1fF 78 91 v
US§AT AW FH FT q%, A1 AT TF
AL TAAAZ TR FAE TS H LA 97 qF
A AT WA A TL FET AL & AHAT |

g % ufrreat A wEEy
F AT¢ H T TH 7L, 78 AT w2
foF 979 g Fq@AT A T 9T \;L AL
1 AFAT & 1 a1 |’ e AEE § uaw
T ZAT Afed |

THE A9 £ AT F 7 A wF HLAT
TrEar § fF o1 ag a9 § A AqwEr
a1 o &+ fFar s =nfer 1 gfamr
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[ = swmr AT |
¥z awn A fEa g He o 8
f o 2 & ForeAt o s w9 e
ST ST 7T f1 1 A7 =y fa
s | Aw gfamn T g faer & A
A 1 o o & ary o 8 o s
# Fifw 1052 & § ayerpmmeg s g
T 3 TEA ST AT 4T U A FTAE
ZAT 4T | 9T AT ATET I9 AGHIA
ST AT 37 q@T F AT AIAH &1 FA@T
ff w1 @I g &1 Fgh qeani
&1 qIET 919 F o are dre g3 S
Qg1 47 | qE TV ®IE qTH AL 47,
faaref1 FE oY, ZATEIT qET 9T AT I
G 7 Agdlier § o ® e ofr w8
AT AR AT | 51§ F87 9T 41 a7 7
TAATHRE T A A Sl Fg AT FeAr
HFAT AT FLEAAT | 9T 420 TL AFF AT
AT TE 2 W LN ALE FT AT 1T
2 | o avg @ gfaon & w4 fa@ 3
o1 faege ws AT § A7 IAFT AT
Fo1 frgraa sedr & ) Tafan & aga
WA & AT AT AEd A Fgn & 7
TAE T AEL AN 7 |

qrrdt A S A FEAT AR E AR
a7 T Al A # Zform e
garT 2 a7 faeer 97 & g faear 21
gfomon & @ faeedt e a2
Tt O TS AT AN g WE I

foraredt @ A2 #1 av% 9 | gafan & ag
FAAT AZAT § (% HI H=T AT ATH |
g F1 = avg A wafade &
wTa a1 g § sarar e i
forerat a9ig & 48T F AW HT BAIC
qgAT | AT sy v 7 g & w fE
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Hill, J968
AT ATEA & 47 a0 F 7 9027 § f
7 gfemon srr s #4952z 9w w1
AT EA TFEEIA & AT AEY | F@ 9T
qfe® FFET # EART AT qTF A FE
T w19 & zeges] w4 & ) efan §
ool FEAT AEA E AT frave g
AZT TEHTE AT T TR A AT |
AET T AIET T el FEENS T 7,
e AT wer e A4 2 | gty
¥ A g I AveT 1 AT 7 agr o
AT ATET TET A T |

7 e g f gfoamn o o g
it 7 A @t afr afw i
AT AR AT 0 AATATAE 2 3 g
A Aar & gfaar 9T e 9w
FArAfEET 0 g v F fon g ged
1ot 1 ArEe F o v a9y gea
gAY 18 "o 7 AR A ofar
# 9T g€ 2 1 39 v W farge
T F AT A w7 F fow o W 7
fegmam & dvd gy, wree, e, 9w
oYz A4 T AW A2 97 GAT E W
TEAT F | WT AT AFT AET AT W9
AT AT A% izt 4% 7857 g g
AT I afear F1 5997 F39 F faw
7R Hd-eaqTe 9T 907 A1 gW 1A 2
T ¥ T T w7 f&5r w7 fw
forern e it &1 /e &9 21
217999 2 % 29 3 e W wm

‘ Fvd & fav ww & 9 waw {1 3y

g T F AT (A Ay
# g afaT el w1 23aq F7 frar

@ T I B TR a1l & W | 3, #fe g ¥ ofar e Ay

o1 e o1 WTEAE AT W AR TOTEE
3, SAT A2 ) AR T ey 1§

AT FLA & AU 0T AT AT F
T A FVE TN AL TTAT AT AR
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§oomg FoArg g3 T A § o
AT ATZA T A AT G G ATIAT
o T 97 ATA-ET ¥ 979 A7 v
ez wata F @ TW
e Az B onferaay adrafa
F AT W OWEAT ATEAT Z | WAL A=A
TAAUT T QAT A1 HIE 7 A1 AT
Afmmar gAEtRD 71 oazxr B faw
A A AFAL E ) T AT 2 T -
aiwdr 1 Zheweese 5 f ey sfza
AifF a7 oA 977 97 AT =15 27 A )
W T AT KA A oM g 2w A
qA TAAT 2 AT AT ET IR AT 977
Foe Az

nF A GZPLIAE AZAA T 417 0§
A ATAT A AV FFAT AEAT 2
f5 v v 72 5T a3 fgmy s
Tife At a7 TAFT AT 27 97 )
i wfatmZra & a7 w8 9z Fzar
AEAT 7 0 7 T T AT T E )
49 1 WA W 2 FEE q7 8 deq
fafeszr a1 (052 W, 97 397 394 09 397
|1 ® fam wrhr wrfe #7491 ' oA
q7 IME 7 PR GO ST AT |
J9 39 LATR 1 @ 30 2 99y
FA0 07 WETATT AZA 9 F WL 27
A 0 R WA AT arAr e
FHAFTA 50 TL1F1IF A2TATF AT 37
SATE W Z AT U AR 2 ATNE A
F1af=FA 72 fuq % | w591 99 597
WA ATTIWE #7607 STETA 1952 H
AT TET 41 WF AR TV T FOOTE T
21 At | A1 A FEA AwAr £ fw 3w
ATH | AT AT FZATA A A A7
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2 B w3 397 A0 A1 47 I 41 A°
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# fafgezs a3 & wd ¥ 0w g
ff g =9 a1 T A% S ATFAT ITT |

FEATIT FIAT 97 9T T Zfamon i
arifaer a1 AfaA § 77 T w1 T
g & w3 gl @ At frgmm w
T A WAAL E U T EH A A
ET AT AT | T T AT FH I90T AT
Fifem ATH T W T Gz e J
| st e 3T A & AT g
BEEEE R ccltei el o R
A7 FET § TTAT F507 fF 7 39
TR W ST T ) WL JET HACE F
gfarm 41 fromé graa gared § Az
1w A fee e amEr aw
T W W AT A AT e A
q7% & fod % e § W A §
7 7 AT ) TEfam & ow o A g
| 0T mEE I 9E 1 ATE 9w
AAFAT AT |

THE DEPUTY CHAIRMAN: Wo have

finished the allotted time on this Bill. Mr.
Niren Ghosh.

NIREN GHOSH (West j Bengal):
Madam, | wantto speak B few words. Firstly,
it is regrettable | that Haryana, with its hoary
past, | seems to have been weighed down by ' its
crust of hoariness and it has become ! a land of
conservatism. Landlordism j has not been
broken and the Kisans | are not free that way.
The landlords rule the roost in Haryana. My
friend, ; Shri Jagat Narain, should have !
looked into it,  broken the landlords' power,
taken over their land and given the land to the
Kisans, so that something better might come up
in Haryana.

SHRI

Then, 1 would say that there should be a big
public sector undertaking in
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Haryana to compensate for Bhakra-Nangal.
The Centre should set up a new project there.
Instead of quarrelling with the Punjab
University on this score, as Mr. Krishan Kant
is doing, why not have a separate University
for Haryana?

SHRI KRISHAN KANT : We have a
separate University in Kurukshetra. Punjab
has a separate one in Patiala. But there is one
in Chandigarh. It is a joint University. We are
paying 40 per cent and they do not want to
give us any share.

SHRI NIREN GHOSH Have two
universities in Chandigarh. Do not quarrel.
Always Punjab and Haryana are quarrelling.
Divide it. Let Chandigarh have two
universities.

SHRI KRISHAN KANT: Two Governors
and two universities.

SHRI NIREN GHOSH: Do away with the
Governors, hated Governors.

THE DEPUTY CHAIRMAN: Let
him finish.

SHRI NIREN GHOSH: Madarn, then |
would like to say that th' se saltpetre labourers
are in a sorry state of affairs, as if born slaves.
It is a peculiar feature of Kaithal in Karnal
district. Gun powder is r quired for the
Defence Ministry but they work like beggars.
They do hegur labour there. It is something
like that.

1P.M.

Now, the mam point | would like to aay
and the reason for which | have stood is that
this Shri B. N. Ckakra-varti was for
sometime on the International Control
Commission in Vi ti\ m on behalf of the
Government of India and there he very well
served th.; American interests. Tlie Indian
inter sts, tlie interests of non-aligu-
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. ment and security, everything was gone, and

the definitely linked himself  towards the
Americans in a partisan
| way and defamed India's name there.
That is as it should be. He is an imperia-

list lackey in that sense. What is more
shocking is that this report he gave to the
Centre, it is not Ins own report. Somewhere
in that Internal Affairs Sub-Committee of
the Cabinet it was decided that the Ha,ryana
Ministry must go and he was given an
order, and just according to that dictate he
wrote whatever lie was tol\ a sordid sort of
thing, and this toppling business came. |
would like to ask this Congress Government
and all those Congress people, there are
many who flaunt their progress banner and
all that, 1 woull like to know why you
cannot topple the C.I.A. here including Mr.
Chavan and the entire Cabinet. They seem
to be just in the palm of their hands. They
tremble and shiver before the C.I.A., but
like a demon they appear before the masses.
"We will topple all Governments*which we
do not like" —that is the way they do.

No civil servant should be made the
Governor in any State anywhere in Jndia.
That is the first thing. No civil servant
should occupy that post. Secondly, no
Governor should be appointed, or rather
only that Governor should be appointed
which the State Cabinet decides on, whose
name the State Cabinet decides on and
which is then approved by the State
Assembly. Otherwise there should be no
choice. The name should be decided, Inst it
should be discussed in the State Cabinet,
then it should be placed before the
Assembly, aud if the Cabinet decision is
approved by the Assembly, only that person
should be Lppont <1 as Governor and
nobody else should be appointed as
Governor. Moreover, why not allow all the
States of India bo tr--me their own
Constitution-
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Tliat will be very good subject to overall
supervision somewhere over common
interests in certain subjects. Why not allow
tlri States to fram; th'i>' own Cons'it.iti m '?
Sm*. miy be progressive, some may be
reactionary, but they can have some pro-
gressive Constitution also because otherwise
no State Government can function. They
cannot do any thing for ths common people.
They are tied hand and foot by the Centre,
and the Centre is the reactionary entity, and
they do not allow any leeway, any scope,
nothing, neither in the matter of finance nor
in t'i) matter of the bureaucracy. The State
Government and the Assembly should have
power to remove any Governor if they want.
They must have the pow r to have then own
cadres, frame rules for their own Civil
Serv'ce, make them loyal to the people, and
whoever are found guilty or dishonest to th 3
interests of the people they should h ve the
power to dismiss them, bring it before the
Assembly and dismiss at least the higher ecV
lous of the Civil Service of the State.
Otherwise, Madam, nothing would be done.

In the whole institution of Governors,
Central intervention has become a sordid
thing. How long will it go on? That
institution should go or otherwise it should
be am nded in the way | have suggested to
make for the stability and unity of India.
These people sitting there in the Central
Cabinet, without any direction, without any
policy, just floating anywhere like that, a
prisoner in thi hands of the bureaucracy, a
prisoner in the hands of big money, a
prisoner in the hands of foreign interests,
how can they run the affairs of State ? At
their dictates they g> on interfering in all
States. Ultimately they will see all the States
are against the Centre and
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there will be a smash-up. That is what we are
heading for.

THE DEPUTY CHAIRMAN: Please wind
up.

SHRI NIREN GHOSH: One point, Madam,
about the Punjab Deputy Speaker. Where it
should be authenticated by the Speaker it is
printed Deputy Speaker. Even before the
Punjab Assembly session was convened |
hazard that these things were printed. They
had an id"a or they apprehended that the
Speaker may not be obliging. So they printed
this form beforehand. There is not a column
for the Speaker authenticating the Money Bill.
All those tilings they did beforehand, and the
Punjab Governor signed it beforehand and
kept it all r ady. It appeared in the press. The
Gill Ministry under the advice of Shri
Panjhazari, prepared everything beforehand
illegally, unconstitutionally, and what is
shocking and tragic there is not a column—
Mr. Kaul, since at least you have writteD a
book—there is no column for the Speaker to
authenticate.

THE DEPUTY CHAIRMAN: | do not
think we can go on like this. Please wind up.

SHRI NIREN GHOSH: These Governors
are the most heated persons in India and India
would be blessed if we can get rid of these
institutions.

THE DEPUTY CHAIRMAN: The Deputy
Minister will reply at 2 o'clock. The House
stands adjourned till 2
P.M.

The House then adjourned for
lunch at six minutes past one of the
clock.

The House reassembled after lunch at two
of the clock. THE VICE-OHAIRMAN (SHRI M.P.
BHAKGAVA) in jhe Chair.
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THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA): Mr. Pahadia.
fam deem § IqEEl (s s
qEfemt) @ "WHATE IEEETSTS
..

SHRI BHUPESH GUPTA: Is the Haryana
Minister replying? Come to the front. | will
encourage you. |

st s gEfear o e
CE A o S o
gra fan v gara e @ s
# o o oft ofefeafadt & wwwe
IAH HEFCH qET O T FAA
37 a7 faar feor s afew ofe-
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qAE(] A TR 9T FEN E q WA AT
uF ar F A af ar free # A
dt oAy W g fa el 4 o e,
wdt, A, s A G, gfem
99T #I A1E # OF9W iz
Tafz Fa i

sfva, e =Tt Y 4 g g
¢ I FREfT TE A e
f @ WA @EE 1 A 9 ¢
ELEE I (S CI U R A T
HOTEHE @ 12 FU8 50 §E
T @ Ty St fE e e
ot gfaamn wr awe & swEr 8
ufaaea & | 599 AT Soar ¢ fF faar
FT WX A H AW g awg &
¢ o @ am & waw fear o @
2 ol a% avaa gl @ wEd A
o Fga A omit g faer ar
QU AT 97w | =, 5wy
" owerT wHew & fawfay st
garar femmar | # somy faee @
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IA 07 wETE =raar 3faa @ amA
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famran & 1 % "o § 6 e o



6553 Haryana Appropriation
(Vote on AcvwiBill, 1968

AT A QU T @ AR e
el g1 e g & Ayefos
ferfrer w1 T wEAT

AW, A A1 owaw F faw
% ma fam #voww g wf
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ot W w3 FEyfe o
a1 FAH1 Frattea off w9
THE VICE-CHAIRMAN (SHRI M.P.

BHARGAVA) : | shall first put the motion

regarding the Haryana Appropriation (Vote on
Account) Bill, 1968. The question is:—

"That the BUI to provide for the withdrawal of
certain sums from and out of the Consolidated Fund
of the State of Haryana for the services of a part
of the financial year 1968-69, as passed by the Lok
Sabha, be taken into consideration. "

The mot'on was adopted.

THE VICE-CHAIRMAN (SHRI MP.
BHARGAVA : We shall now take up the clause by
clause consideration of the Bill.
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Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, tlie Enacting Formula and the
Title were added to the Bill.

SHR JAGANNATH PAHADIA: Sir, |
move:

"That the Bill be returned. "

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHBI M. P.
BHARGAVA: | shall now put the motion
regarding the Haryana Appropriation Bill,
1968. The question is:

"That th*? Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Haryana for the services of the
financial year 1967-68, as passed by the
Lok Sabha, be tak* n into consideration."”

The motion icas adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA: AVe shall now take up the
clause by cla sc consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to tlie Bill.

SHRI JAGANNATH PAHADIA: Sir, |
move:

"That the Bill be returned."

The question toas put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We now move on to the next
item.

[RAJYA SABHA]
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THE WEST BENGAL BUDGET j
1968-69—GENERAL DISCUSSION

SHRI D. L. SEN GUPTA (West Bengal):
Mr. Vice-Chairman, Sir, it is a disgrace to
democracy that the Budget of a State has got
to be passed through Parliament and | must lay
tlie blame on the Congress Ministry at the
Centre for bringing the situation to such a
pass. What is most unfortunate in this Budget
is that both j the great city of Calcutta and the
rural areas have been neglected.

Calcutta has so many problems. Some of
them have got to be tackled as a national
probelm. But there are other problems which
must be tackled by fie State itself as a matter
of day to day finance. So far as the Opposi-
tion is concerned, this Budget is hopelessly
disappointing. It is not the point whether a
new tax has been assessed, whether any new
source of revenue has been tapped or not.
Tliat ia not the point. The point is what does
the Government want to do during the year.

If you don't do anything for the people,
what for is this Budget? It is certainly not for
maintaining the status quo. If you maintain
the status quo, it means that you are
determined to create degen ration and chaos.
The problems are incr asing but you are not
trying to solve the problems tliat are being
created. You are keeping the problems
where they were. This is unr alistic. You
have got to take into consideration that every
year there are new problems. Don't think
(hat because your financial limitations are
there, so the problems are also limited. The
problems do not depend on your financial
limitations. If I look at tk> problem* of the
State of West Bengal, | find that as in the
Centre



